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re-ﬁnmnd also to pwvide water supply to
Visakhapatnam Steel Plant. The target
date for supply of 73 Mgd, of water to
the operational requirements of Visakha-
patnam gteel plant is October 1984, The
latest cost of the project iz Rs.
147,02 crores, comprising Rs. 104.26
crores towards irrigation, and Rs. 42.76
crores towards water gupply components.
However, the financial commitment in the
interim phase up to October 1984 is only
Rs. 107.35 crores. Though the works on
the project have been commenced in the
year 1979, the total expenditure incurred
en this project up to March 1981 is only
Rs. 575.63 lakhs. Hence there has been
abnormal delay in implementing it. Plan-
ning Commission hag carmarked an
amount of Rs, 55 crores for the Sixth
Plan period i.e. 1980—85 while indicating
an allotment of only Rs. 13 crores for
the year 1982-83. Unlesg a total allot-
ment of Rs. 110 crores is immediately
made and kept available it would be abso-
lutely difficult to complete even the ur-
gently required works of the first phase
of Yeleru Project as per schedule and
would seriously affect the progress of
Visakhapatnam Steel Plant. I, therefore,
urge upon the Planning Commission as
well as Central Water Commission to
clear the schem urgently.

(vi) NEED TO STOP PERMISSION FOR CON-
STRUCTION OF NEW BUTCHER HOUSE IN
DELHI AND ELSEWHERE IN THE COUN-
TRY.
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(vii) SuPPLY OF WATER FROM CAUVERY
RIVER TO TAMIL NADU

SHRI N, SELVARAJU (Tiruchirapalli):
Tamil Nadu State is facing drought
because of monsoon failure, Cauvery
Delty food production is greately affected
by the inadequate supply from Cauvery-
Mettur Reservoir. The standing crops im
7 lakhs acres are withering away. Only
two lakh acres can be harvested and the
balance 5 lakh acres will be left to Iry.

It is no exaggeration to say that the
Centre, as well as the Tamil Nadu Gov-
ernment are adopting a Jukewarm attitude
in solving inter-State problem and Cauvery
water dispute respectively. Even though
the previous agreement of 1924 lapsed on
1974 for the past 8 full years the Central
Government has not- taken steps to advise
and bring to a round table the States of .
Karnataka. Tamil Nadu, Kerala and Pondi-
cherry together with an agreed solution.
It is the greatest tragedy that political will
is not there in solving the problem, Now
the Mettur Reservoir is in the lowest lavel
of sixteen feet whereag the water level in
th Krishnaraju Sagar a5 well as in Kabini
is full. The 1924 agreement is not in
force. It is the duty of the Central Gov-
ernment to advise the Karnataka Gov-
ernment to implement the 1924 agreement
or a few formula be evolved to the satis-
faction of all four States, Iy ig the obli-
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[Shri N. Seélvaraju]

gation of the ‘Central Government to see
that the water due to Tamil Nadu is
allowed to the Mettur Reservoir from
Krishnaraju Sagar of Karnataka to gave
the withering crops of Tiruchi and Than-
javurdeltawhichisthegramryof‘lhmil
Nadu. On behalf of Tamil Nadu peasants
I demand immediate action from the
Centre.

MR. DEPUTY SPEAKER: Now the
House adjourned for lunch to meet at
"14.05 hrs.

1304 hrs,

The Lok Sabha adjourned for Lunch till
five minutes past Fourteen o,f the Clock.

The Lok Sabha re-assembled after Lunch
at ten minutes past Fourteen of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

STATE BANK OF SIKKIM (ACQUISI-
TION OF SHARES AND MISCELLA-
NEOUS PROVISION BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): On behalf of
Shri Pranab Kumar Mukherjee, I beg to
move:*

“That the Bill to provide, in the pub-
lic interest, for the acquisition of cerfain
shares of the State Bank of Sikkim for
the purpose of better consolidation and
extension of banking facilities in the
State of Sikkim and for matters connect-
ed therewith or incidental thereto, be
taken into consideration.”

As the hon. Members are aware, Sikkim
became the twenty-second State of the
Indian Union on April 26, 1975. Soon
thereafter, the Government of India, in-
keeping with the accent on rural and agri-
cultural development ag part of its strategy
for the country’s rapid economic progress,
appointed a Study Team in August 1975
to consider the possible institutionsl

Misc. Provisions g
ig irfrastructure in the State and other
aflied mattérs. This 'Was the period when
possibilities of establishing the institution
of Regional Rural Banks were also under
consideration. The Study Team Wwas,
thérefore,  specifically -asked to comsider
inter alia the question of setting up a Re-
gional Rural Bank in Sikkim or to suggest
any other alternative arrangements which
could comprehensively ‘take care of the
various meeds of State in the matter of
banking and for providing finance for its
rural economy.

The State Bank “of Sikkim had been
earlier established in the State in Septem-
ber, 1968 by a Proclamation issued by the
former Chogyal of Sikkim, The opera-
tions of the Bank were of a limited char-
acter. The Study Team appointed by the
Government after considering the avail-
able banking facilities in the State and
other related factors submitted jts report
in February, 1976. Tts principal recom-
mendation wag that in order to meet the
banking needs of the State of Sikkim. it
would be more appropriate to set up a
single apex institution which could under-
take agricultural and non-agricultural
banking, as also handle government busi-
ness, In this context, the Team recom-
mended that in the first instance guch an
institution should take over the assets and
liabilities of the existing State Bank of
Sikkim. The recommendations of the
Team were examined by the Government
in consultation with State Government of
Sikkim and Reserve Bank of India, and
the present Bill seeks to provide the legal
framework for action in this régard. The
State Government of Sikkim hag already
provided for the establishment of the
Sikkim State Cooperative Bank Limited
under the Sikkim Cooperative Societies
Act, 1978. The present Bill now pro-
vides, among other things, for the transfer
to, and vesting of all the shares of the
State Bank of Sikkim other than those held
by the State Government of Sikkim and
also the undertakings of the said Bank,
in the first instance, in the Central Gov-
ernment. Thereafter, it seekg to autho-
rise the Central Government to effect the

*Moved with the recommendation of the President.



